
IN THE CEN'1RAJ ADMINISTRATIVE TRIBUNAL: HYDERABAD BEtCH:: 

O.AJió.: 257- of 1994! 

Däte'of Orders 16-01-1996 

Between: 

V. Ramuittj 	 ..Applicant, 

1, Union of India, rep, by its Secret ry, 
Ministry of Urban Development. 
Government of India,. Njrman Bhavafl, 
New Delhi - 110 0114 

2,4  Superintending Engineer (Co-ord), 
Southeren Zone, CPWD., 100,, Marshals Road, 
Egmore, Madras 

3. birector General of Works, CPWD., 
Nitrnan Shavan, New Delhi - 110.  001. 

4.; Superintending Engineer (Civil).o 
i4xtrnantnñatan xôr.i 4raerjb'jd. 

5. txecutive Engineer (Civil)s  Division-I, 
CPWD., Nirman Shaven, Kotij,% Hyderabad. 

6, Aüistant Engineer (Civil),;. Hyder.ab.ad  
Central SUb-Divn.t/4, CPWD, '  CNPA, .Campus, 
Shivrampalli, Hyderabad 	. , 	- 	•.....Respondents. 

Counsel for the Applicants Mr, P.B. Vu aye Kumar 

Counsel for the Respondents Mr'/ Raghava Reddy, CGSC. 

t 	CORN4: 

44 ,53 MR. JUSTICE V. NEELPDRI RAG; VICE CHAIRMM. 

HON'BLE sai R, AMA( rt.aER ADMINISTRATIVE. 

JUDGMENT. -........... _e 

(,S PER SON'BLE SHU JUSTICE V. NEIDRI aao, VICE CHAIRMAN) 

Heard Shri P.B. ViJ aye Kumar, learned Counsel for 

the applicant and Sit LV. , Rghava Reddy, learned Standing 

Counèel for the Respondents. 

....•. S. 

& 



05  

210 	This 0,A. was filed praying  for a direction to the 

respondents to rêgülarise the services of the Applicant as 

Mason Sr in any other suitable post or in the alternative to 

direct the respondents to continue the applicant in terms of 

any scheme to be formulated by the Covernmer't of tndia. 

3 	It was pleaded for the Applicant that he had been 

og from 1-9-1991 as Mason ündár R-6 and he is being employed 

on contract baste by giving the same for every three or four 

months.. Though it was averred in 'the reply statement that the 

applicant never torked under R-6 as Mason and R-5 and R-6 used 

to engage Masons, Drivers, $èlders etc., by calling for quota-

tions/tendérs only, it it is now conceded on behalf of the respon-

dents in view of the certificate' issued by R-6 the copy of which 

is Annexure-IV to the:O.a., the case of the applicant that he 

was engaged from 1-9-1991 as 'Mason has to. be accepted. As such, 

the application is also coveted by the letter No,34/17/93eS.X, 

dated 18-08-1993 which reads as unders 

ft 	 - ........ ...... ...... ......_ .....ø 

.S.•.. ••eSS.e ..ó•.• 	••• 

& 	 You are therefore, once again requested to 

send - a list of all such daily rated Muster 

Roll Workers engaged on hand receipt or Work 

Order or any other basis defying the existing 

Government instructions ensuring inter-alia 

termination of the services of all such workers 

who have not completed 240 days of service in 

two consecutive years. Your probable demand 

requiring appointment of such workers may also, 

be intimated to this Directorate. 



Since, the instructions with regard to 

absolute ban on engagement of workers on Muster 

Roll issued on 19-11.4985 will also apply to any 

form of engagement of workers of daily rated 

included work order, you are, therefore, requested 

to follow the instructions quoted' above and in 

future0  no recruitment even on work order be made." 

4. 	While refering to the above letter dated 18-8-1991 

we had given a direction by the judgement dated 15-11-1995 

in o.A.No.174/95 that if the claim of the applicant therein 

had not been forwarded in pursuance of the said letter and 

if he tsatisfies the cohaitions referred to therein, his 

name has to be forwarded as obierved in the letter dated 

18-08-1993. Hence for the reasons stated in the order dated 

15-11-1995 in O.A.No, 174/95, this O.A. is disposed of as 'under:- 

If the name of the applicant is notyet forwarded 

in pursuance of the letter dated 18-8-1993 as referred to 

hereiribêforeo the case of the applicant has to be forwarded 

to the concerned authority!! referred to therein. It is 

needless to say that if ultimately the applicant is going to 

be aggfieved by-the order to be passed, he is free to file 

fresh application under section-19 of the Administrative 

Tribunal Act if he is so advised* In the meanwhile there is 

work for the post of Mason, the applicant has to be preferred 

to the freshers, 

5. The O.A. is ordered accordingly, No costs. 

	

- 	- - 5/2/96 
Court Officer, 

Central Administrative Tribunammm  
Myderabad Bench, Hyderabad. 

tot 

..... 

- 	 . 	 If true copy I/ 




